
RT w A(HrGu couRT OF ASSAM :NAGALAND: MIZORAM AND ARUNACHAL PRADESH)

N T F T
Dated: Guwahati, the November, 2024

NO. HC.VII-138l2Otgl |1775 lA ### On recommendation of the Judiciat
Academy, Assam, the following trainee Judicial Officers jn Grade_III of Assam
ludiciar service (presentry undergoing induction training at the Judiciar Academy) are
deputed to undergo Field training for a period of 3 (three) months w.e.f. 04_12_
2024 to 03-03-2025 in the respective establishments, as shown below:

Name of the Officer

Smti Bidisha Kakati

Smti Anjilina Katiti

sh ri Sabyasachi Sarma

sh ri Bhaskar Jyoti Sarma

Smti Devapreeti Sharma

Shri Uttam Kurnar lha

Smti Hiramani Baishya

Shri Rohit Baruah

sh ri Hari Prasad Nepal

smti Himakshi KatitJ

SmtiTahsin Parbin

Shri Jyotish Bharali

TH A A I

n and period of fieldStatio
attachment

Sl No. gnation and placeDesi

of Posting

04-72-2024
to

18-01-2025

19-01-2025
to

03-03-20251 Judicial Magistrate 1st
Class, Goal ata

Kamrup(M) Kamrup
2 Civil Judge (Jr.Div.), Bajati Kamrup(M) Kamrup
3 Jud icial Magistrate 1si

unClass , Udal
Kamrup (M) Kamrup

4 Jud icial Magistrate 1s1
Class Jorhat

Kamrup(M) Kamrup
5 Jud icial Magistrate 1si

Class, Gola hat
Kamrup(M) Kamrup

6 udge (Jr. Divn.)-
cum-Judicial Magistrate
Civil J

1st Class, Biswanath

Kamrup (tr/) Kamrup

7 icial Magistrate 1st
Class, Darrang,

Jud

Man aldoi

Kamrup(M) Kamrup

8 Smti Kaushiki Dai Civil Judge (Jr.D iv.) No 2,
Dima Hasao

Kamrup (M) Kamrup
9 Judicial Magistrate 1st

Class Na aon
Kamrup Kamrup (M)

10.

Dibr arh
ivil Judge (Jr.Divj Kamrup Kamrup(M)

11. Judicial Magistrate 1st
aonalClass, Chiran ,KA

Kamrup Kamrup(M)
12, Jud icial Magistrate 1si

Class. Baksa
Kamrup Kamrup (M)

13. Civil
So

Judge (Jr.Div.),
uth Salmara,

Hatsin tmafl

Kamrup Kamrup(M)

14. Judicial Magistrate 1st
Class, Ho at

Kamrup
Smti Manisha Das

Kamrup (M)



23

Smti Prity Daimari Judicial Magistrate 1st
Class, Dima Hasao,

Haflon
w.e.f 04-12-2024 to 03-03-2025

Smti Arpita l{ajkumari

L7, Dr. Belayet Hussain
Mazumder

Judicial Magistrate 1 Class, Cachar, Silchar

Smti Ragini Sarma Civil Judge (Jr.Div.) No. 5, Kamrup (M)

19. Smti Jintismrita Devi

Smti Manjushree Banik

Smti Anindib Borah

Smti Tanisha Toshniwal

Smti Sadhana Kumari

Mandal

Smti Jyotisikha Choudhury

Smti Anjali Doley

Smti Eyasmirara Begum

Shri Prasanta Das

Shri Kishan Bey Nagaon

back to

Training.

Or completion of their Field Training, the Trainee Officers are to report

the Judicial Academy, Assam on 04-03-2025 for further Institutional

The guidelines for the said Field Training is enclosed herewith.

By Order,
Sd/- S.Dhar

. REGISTRAR (JUDICIAL)
MemoNo.HC.Vrr-138/2019/tlZ76 tA Da6:rB-11-2024
Copy forwarded for informauon & necessary action to:

1. The L.R. & Secretary to the Govt. of fusam, Judicial Department, Dispur,
Guwahati, Assam.

15. Kamrup

)

Kamrup(M)

16. Civil Judge (Jr Div ) No. '1 , Diphu, Karbi
Anglong Cachar

Cachar

18. Bajali

Judicial Magistrate '1st Class, Tezpur,
Sonitpur

Darrang

20. Judicial Magistrate 1"1 Class, Diphu, Karbi
Anglong

Sribhumi

2t. Judicial Magistrate 1st Class, Sivasagar Jorhat

22. Judicial Magistrate 1st Class, Sivasagar Jorhat

Civil Judge (lr.Div.), Charaideo

Deputy Registrar (Judicial), Gauhati High
Court

Tinsukia

24 Nagaon

25 Judicial Magistrate 1st Class, North
Lakhimpur

Biswanath

Sivasagar26 Judicial Magistrate 1st Class, Tinsukia

Civil Judge (Jr.Div.) No. 2-cum- JMFC,
Dhemaji

27. Sivasagar

28 Shri Nelson Baro Civil Judge (Jr. Div.), Majuli Sonitpur
29. Civil Judge (Jr.Div.), West Karbi Anglong,

Hamren



The Principal Accountant General (A&E), Assam, Maidamgaon. Beltola,
Guwahati, for information and necessary action.

(The Offrcers are placed on deputation for the ptogramme oncondition that (a) the Officerc wilt be treated as on duty during thetnining perioe & (b) they wilt be entitled to T.A. & D.A. asadmissible under the Rutes).
The Registrar (Admin./Vigirance/Esstt.i/c), Gauhati High court, Guwahati.
The Registrar-cum-principar secretary to Hon,bre ri cnier Justice, GauhatiHigh Court, Guwahati.
The District & Sessions Judge,
Kamrup(M)/Kamrup/cachar,sirchar/Bajari/Danang/sribhumi/J 

orhatrrinsukia/
Nagaon/Biswanath/Sivasagar/Sonitpur,Tezpur.

(He/She is reguested to make all neesary atangements for
the Field Training as per guidelines).

All Trainee Judicial Officers.

The Froject Manager, Gauhati High Court, Guwahati.
(He is requestd to upload the lhotiftcation immediatety to

the official website of the Gauhati High Couttt Guwahati).
The Administrative Officer, Judicial Academy, Assam with a request to place
the Notification before the Hon'bre Director, Judiciar academy and to circurate
the same amongst the concerned trainee Officers.

9. The P;ivate Secretary to Hon,ble Mr. Justice Manash Ranjan pathak, Gauhati
High Court, Guwahati for his Lordship,s kind informaUon.

10. The CA to the Registrar General, Gauhati High Court, Guwahati.
(T!IE LIST OT OFFICERS TEREIIIIABOVE tS l{qr I{ECESSARII.Y ItI ORDER OF SEUORTTY)
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GUIDELINES IN RESPECT OF FIELD TRAINING (COURT ATTACHMENT) OF THE
TRAINING OF THE NEWLY APPOINTED 29 (TWENTY-NI NE) JUDICIAL OFFICERS

OF ASSAM JUDICIAL SERVICE

Guidelines for the District & Sessions tudqes, Nominoted Officers
dnd the Troinees.

7. The District & sessions ludge is to keep o strict vigil on the discipline ond punctuolity

of the troinees ond in cose of ony devionce, report the motter to the High Court

immediotely.

2. The District & sessions Judge is to introduce the troinees to the Memberc oI the Bor.

3. The leove of obsence of the troinees sholl be dedlt with ds per the guidelines

formuloted by the Hon'ble Gauhoti High Court and communicoted vide Notificotion

No.t AA.23/2076/639 dtd. 75.70.2016.

4. The troinees ore to be ottdched to the officers nominoted by concerned District

tudge on rotationcl bosis. VJhile preparing the roster, the District iudges ore to

ensure thot a troinee is ottoched to both civil court ond criminal court fot equol

number ol doys os for os possible. The district, where Fomity Court is estoblished

ond proceedings u/s 125 Cr.P.C. ore token up by the Fomily court, troinee officer sholl

be ottoched with the Fomily court for 7 doys. The District Judge is also to send o copy

of roster to the Gouhoti High Court.

5' ln every district, o coordinoting Judiciol officer is to be oppointed to look into the

offoirs reloting to the field troining of the troinees.

6. The service of the troinees sholl be utilized with o view to increosing the disposol of

the courts, wherein the troinees ore ottoched.

7. The District & Sessions Judge, CJMs ond nominoted officers concerned ore to toke

interest in importing procticol troining to the Troinees open heortedly.

8. All the troinees ore to be instructed to report to the coordinoting ludiciot ot't'icer on

regulor bosis.

9. The nominoted officers, with whom the troinees ore ottoched, ore to put olt their

possible endeovors to onswer the queries posed by the troinees. ln other words, there

sholl be o congeniol environment of the troining in the Courts.
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70, District & sessions ludges ond ClMs ore to ensure the presence of the troinees in

weekly/monthly meeting of the tudiciol Officers held in the respective districts.

77. The troinees sholl sit in the court with the officer with whom they ore ottoched ot

leost one holf of the doy ond during the other holf they sholl do fo owing works_

o. Exomining the cose records.

b. Exomining dilferent registers, stotements, etc.

c. Prepdring Field Troining Diory to be mointoined by the respective troinees.

72,The troinees sholl olso occompony the District & sesslons Judge/ Chief ludiciot

Mogistrote during their tail lnspection. At leost 7 (one) such visits during the whole

period of field troining ore recommended.

73.The troinees sholl spend ot leost two doys inspecting the record room (both of

District ludges estoblishment ond CJM estoblishment) mointoined in the district. They

sholl also exomine the registers, which ore mointoined in the record room. The

troinees sholl spend ut leost one doy inspecting the court Molkhano, vorious registers

mointoined in the Molkhono. They sholl olso prepore the Molkhono inspection report

in their field troining diory.

74, The troinees sholl spend one day to observe os to how occounts ore mointoined in

the Olfice.

75.The troinees sholl spend one doy ot the District Legol Aid cell ond observe its

functioning.

76. The troinees sholl be mode fomilior to the work done in eoch ond every toble of the

Office of both of District Judges estoblishment ond CJM estoblishment.

77. The troinees sholl olso spend ot leost one doy in the Nozorot Section & Copying

Section of the District Judges estoblishment ond CJM estoblishment.

78. The troinees sholl olso ottend ot leost 3 (three) sittings of the luvenile lustice Bodrd.

79. The troinees sholl olso prepore o brief report on opplicotion of computer technology

in the Courts of the Districts in which they ore ploced.

20. The troinees sholl olso spend ot leost one hour in the central Librory of the District

Cou rt.

27. The troinees sholl olso ottend ot leost 7 (one) crime conlerences in the District olong

with District & Sessions Judge/ C|M.
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22. The troinees sholl olso ottend ot leost one Lok Adolat conducted in the district. They

sholl olso ottend ot leost one legal oworeness comp conducted by the District Legol

Service Authority.

23. The troinees sholl ottend ot leost 70 (ten) bdil mottet heorings ond 5 (Jive) injunction

motter heorings.

24. Every troinee sholl be osked to write dt leost I (one) droft judgment by the

Nominoted Officerc.

25. The troinees sholl be osked to prepore droft issues in Title Suits ond Money Suits.

26, The troinees sholl be osked to prepore ot leost 5 (five) droft injunction orders.

27. The troinees sholl be osked to prepore droft questionnoires under section 373 cr.p.c.

droft chorges, droft boil orders.

28. The troinees sholl be osked to prepore droft Tlp ond confessionol stotement, if ony.

29. while exomining the cose records os mentioned in 11 (o) above speciol ottention

should be token to exomine the foliowing -
(o) At leost ten worront procedure coses.

(b) At leost ten summons procedure coses.

(c) At leost ten coses under Section 125 Cr.P.C.

(d) At leost twenty finol report submitted by police.

(e) At leost one forest cose.

ff) At leost ten coses before Juvenile Justice Boord.

(g) At leost ten Title Suit coses.

(h) At leost ten Money Suit coses.

(i) At leost five Money Execution Proceedings.

(j) At leost five Title Execution Proceedings.

(k) At least five coses under Domestic Violence Act.

(l) At leost 10 Misc. (J) coses for temporory injunction.

30. While preporing Field Troining Diary, the troinees sholl mointoin o record of how

they hove spent eoch ond every doy in the Court, they sholl olso mention whot they

hove noticed during their observotion in the court ond in dit'ferent deportments ond

sections of the Office of the Court. They sholl olso mention obout their obseNotion on

the cose records, which they hove exomined. The Officer with whom troinees ore
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ottoched is to certify the Field rroining Diory doily ond the District & sessions ludge

is to certify the some every week.

37. over ond obove these guidelines, the concerned District Judge is ot tiberty to expose

the troinees to ony other oreo / Jield os moy be considered necessory by him/her.

Research Officer
Judicial Academy, Assam
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